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Order ated2.6.2004 

On heng nientil- ned, this natter has been 

taken up. 

ileerci Shri T.Rath,leirnec1 counsel for the 

applicant and perused the records. 

Non-consideration of the grievances of the 

a;1ic ant is the subject matter leading to 

filing of this O.A. under Section 19 f the 

- 
- 

i.T.Act, 1985. 

Ilaving consiPered tho grievance of the 
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applicant with regard to evaluation,á 

re-evaluation and re-checking 	of the 

L)epartrtental Exnination for the post of 

Postman,41a11 Guard as well as the allegations 

of male fide etc. as raiooc1 in. this 0\A., 

I air of the opinion that the ends of jutice 

would be met if all those issues are deal. 

with and adjudicated by the Chief Post Master 

General, Jrissa Circle, l3hubaneswar; and in 

the said premises, this matter is remittc 

back to Respondent No.1, viz., CPMG, Orissa 

circle, 3hubaneswar, who should look into thr- 

matter by conducting an .inquir7 	if 

necessary, by giving a personal hcaira to 

the applicant and redress the grievances f 

the applicant under the relevant rules/ 

instructi)nS, through a reasoned and speaking 

order, which should be passed by the end of 

July, 2004. 

Wzth this observation and direction, 

the O.A. is disposed of at the stage of 

admission. 

Send copies of this order 1along with 

copies if the 	r to Respondents and free 
J\ I 

copies of the order be handed over to the 

counsel for the applicant as well as Shri 

5.3 .Jena, learned Mdl .Standing Counsel (on whom 

a co  	y been  served) 
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